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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 241/2024 /EZ

In the matter of:

Sayed Sarafat Ali & Anr.
.... Applicants.
Versus

The Union of India & Ors.

. Respondents.

Affidavit on behalf of the Respondent Nos. 5 and 6 i.e. the District
Magistrate, Purba Bardhaman and the Additional District Magistrate
and District Land & Land Reforms Officer, Rajbati, Purba Bardhaman.

I, Shri Bishwa Ranjan Mukherjee son of Late D.R. Mukherjee aged
about S0 years, by faith Hindu by occupation Service, now posted as
the Additional District Magistrate and District Land and Land Reforms
Officer, Purba Bardhaman, having office at Additional District
Magistrate and District Land and Land Reforms Officer, Rajbati, Post
Office - Rajbati P.S.- Burdwan, District — Purba Bardhaman, Pin -
713104, do hereby solemnly affirm and state as follows:-

1. I am the respondent no. 6 in the instant case and am duly
authorized by the District Magistrate, Purba Bardhaman, being the
respondent no. 5, to swear this affidavit for and on his behalf and I
have made myself acquainted with the facts and the circumstances of

the case.

2. That this affidavit is being affirmed in pursuant to the solemn
order dated 02.01.2025 passed by the Hon’ble Tribunal, whereby the

Hon’ble Tribunal was pleased to direct all the respondents to file

counter affidavit within four weeks.

w“mmz{" Identifie
Additinal Dihrict Magistrate
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3. That I have read a copy of the Original application purported to
have affirmed by Sayed Sarafat Ali, one of the applicants in this
Original Application (hereinafter mentioned as the “said application”)
and on perusal of the same, I have understood the purports and
contents thereof. I have been advised to deal with and /or traverse only
those allegations of the said application which are material for proper
adjudication of the case, which I hereby do, save and except what are
specifically admitted herein all the statements made in paragraphs of

the said applications are denied and as if they have been traversed in

seriatim.

4. That before dealing with the statements and allegations
contained in various paragraphs as well as sub-paragraphs of the
said application, [ submit the following matter in brief before this
Hon’ble Tribunal which is germane for the purpose of this

adjudication of this matter :-

1) That the private respondent nos. 9 and10 were declared as the
successful bidder by the District Committee for Competitive

Bidding for Minor Minerals by e-auction vide auction ID No.

A\2016_DMBUW 64 in respect of the sand block Galsi-

5 281202
Y dt- 1/09/30;:

rdhaman and vide auction ID No. 2016_DMBUW 63 in

respect of the sand block Galsi—II/Gohogram/600l /C
' WES; > appertaining to plot Nos. 6001(P) under Mouza — Gohogram,

J.L.No.70, Police Station: Galsi, Dist-Purba Bardhaman

respectively.

ii) That the private respondent no.9 had deposited EMD amount
of Rs. 43,000/- and paid first instalment amounting to
Rs.2997375/- and respondent no.10 had deposited EMD

amount of Rs. 42,000/- and paid first instalment amounting to
Rs.2569791/-.

ww trate e / ° 19 FEB 2025
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Aot L and B \-I“d Re‘()\', o —

157



1ii)

iv)

v)

X

That the Letter of Intent (LOI) were issued to the private
respondent no. 9 and 10 from the office of the District Land and
Land Reforms Officer, Purba Bardhaman vide Memo No.
Auction/29/MM/Auction/2017  dated 10.01.2017  and
Auction/34 /MM /Auction/2017 dated 10.01.2017 respectively.

Photocopies of the said Letters of Intent are annexed herewith

and marked collectively as letter - “A”.

That a demand notice for deposition of the rest of the bid
money was sent to the private respondent no. 9 vide Memo No.

99/440/MM/2020 dated 10.06.2020.

That a demand notice for deposition of the rest of the bid money

was sent to the private respondent no. 10 vide Memo No.
98/402/MM /2020 dated 05.06.2020

_ TAA
/ %@% g2
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* 7 SKIMIA HOSSAINN % \ That a notice regarding the requirement of fresh application on
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vii)
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viii)

ix)

PARIVESH Portal for the Environment Clearance (EC) was sent
to the private respondent no. 9 and 10 vide Memo No.
565/MM/20 dated 16.07.2020 and Memo No. 560/MM/20
dated 16.07.2020 respectively.

That a further demand cum hearing notice was issued vide
Memo No. 98/720/MM/2020 dated 30.09.2020 to the private
respondent no. 10 for deposition of the rest of the bid money
and a further demand cum hearing notice was also issued vide

Memo No. 98/782/MM /2020 dated 11.11.2020.

That a further demand cum hearing notice was issued vide
Memo No. 99/787/MM/2020 dated 11.11.2020 to the private

respondent no. 9 for deposition of the rest of the bid money.

That the Letter of Intent (LOI) was extended to the private
respondent no.9 upon his application dated 04.03.2022 vide
Memo No. 185/MM/2022 dated 08.03.2022 and further

Identif YO FED 0%
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extended upon his application dated16.09.2022 vide Memo No.
893/30/MM/2022 dated 14.11.2022.

That the Letter of Intent (LOI) was extended to the private
respondent no.10 upon his application dated 11.03.2022 vide
Memo No. 98/259/MM/2022 dated 16.03.2022 and further
extended upon his application dated16.09.2022 vide Memo No.
893/31/MM/2022 dated 14.11.2022

That the private respondent no. 9 has submitted a revised mine
plan vide his letter dated 09.09.2024 and the same was
forwarded after due procedure to the Chief Mining Officer,
Mining Estate Branch, Asansol vide Memo No. PBD-
54015(99)/182/2024/MM/016 dated 16.12.2024 for approval.

That the private respondent no. 10 has submitted a revised
mine plan vide his letter dated 09.09.2024 and the same was
forwarded after due procedure to the Chief Mining Officer,
Mining Estate Branch, Asansol vide Memo No. PBD-
54015(99)/181/2024/MM/016 dated 23.12.2024 for approval.

That the private respondent no. 9 has received the Environment
Clearance Certificate (EC) from the State Environment Impact
Assessment Authority (SEIAA) vide EC Identification No:
EC24B001WB185149 dated 28.02.2024.

Photocopy of the said Environment Clearance Certificate (EC) is

annexed herewith and marked as letter - “B”.

That the private respondent no. 10 has received the
Environment Clearance Certificate (EC) from the State
Environment Impact Assessment Authority (SEIAA) vide EC
Identification No: EC Identification No: EC24B001WB120087
dated 01.03.2024.

Photocopy of the said Environment Clearance Certificate (EC) is

annexed herewith and marked as letter - “C”.
Qﬁllcl vadisirate

Identifi 19 FEB 2075
Additional D' o Advocate
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xiv) That the private respondent no. 9 has received the CTO and
CTE from the West Bengal Pollution Control Board vide CTO No:
WBPCB/5947452/2024 dated 29.11.2024 and CTE No:
WBPCB/5778991/2024 dated 29.10.2024.

xv)  That the private respondent no. 10 has received the CTO and
CTE from the West Bengal Pollution Control Board vide CTO No:
WBPCB/5963836/2024 dated 20.01.2025 and CTE No:
WBPCB/5783244 /2024 dated 06.11.2024.

xvi) That the answering respondent has not given any permission for
excavation of sand from the said sand mining blocks due to

pendency of the execution and registration of the sand mining
lease deed.

5. That by order dated 02.01.2025, the Hon’ble Tribunal was
pleased constitute a Committee comprising of the following members
and the committee has been directed to visit the site in question and
submit its report on affidavit within four weeks with regard to the

allegations made in the Original Application:-.

District =~ Magistrate, Purba Bardhaman or his
representative not below the rank of Additional District
Magistrate (ADM);

Senior Scientist, West Bengal Pollution Control Board;

and

Senior Scientist, State Environment Impact Assessment
Authority (SEIAA), West Bengal

6.  That pursuant to the order of the Hon'ble NGT, the Committee
comprising of the following members was constituted as per

nominations received from the participating departments / offices:

i) The Additional District Magistrate and District Land and
Land Reforms Officer, Purba Bardhaman,

ii) Environmental Engineer, Durgapur Regional Office, West

Bengal Pollution Control Board,

M Identif
Additional D%H’!m Wagistiate

e Advocam
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iii) Environment Officer, Environment Department.

That in compliance with the said Order dated 02.01.2025, a spot
enquiry/inspection of the area in question has been done on
30.01.2025 by the said committee but during the said field visit, no
mining activity could be found at the vicinity of the project site and no
machinery and vehicles to carry sand was found near sand mining
block and the project sites were observed to covered with patches of
wiil grass which specifically indicates that no mining activities taken

place in the instant sites for substantial amount of time.

8. That the said Committee after physical verification of the area in

question as per the direction of the Hon’ble Tribunal duly prepared its

ﬁ Wort.

‘;*adg\.s.;_ Photocopy of the said report is annexed herewith and marked with
AlN \ »

Purba Bardhaman Aj1ndxure — “D”.

Sadar North Suhnlwsmn

Regd Mo w‘oz‘

3 therefore respectfully prayed that Hon’ble Tribunal may pass

10. That the statements made in paragraph 1 to 8 are based on
information derived from the record which are usually kept and
maintained by the answering respondent in the ordinary course of

business and which I belief to be true and rest thereof are my humble

Prepared in my office Deponent
Additional District Magistrate

and
District Land & Land Reforres Office
Purba Bardhaman

Advocate

submission before this Hon’ble Tribunal.
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GOVERNMENT OF WEST BENGAL
OFFICE OF THE DISTRICT LAND AND LAND REFORMS OFFI CER

BURDWAN

P.O. RAJBATI, BURDWAN. PIN CODE: 713104
Phone no.0342-2530641 / Fax no.0342-2533348/e-mail: dlroburdwan@gmail.com

Memo No. kuextn/ 99/ MM/Auction/2017 Date: lo /01/2017

To

SRI YOGENDRA KUMAR SINGH,
DARVESH PUR, WAYAPUR, MANER
CITY-PATNA, Pin-801503

Sub:- Letter of Intent with reference to e-auction conducted on
27/10/2016 for grant of mining lease for sand in sand block
GALSI-II/Gohogram/6002/D located in plot No.s 6002(P) in
Mouza Gohogram, J.L. No. 070, P.S. Galsi, District Burdwan over
an area of 9.81 acres (3.97 hectares).

Background

1. The District Committee for Competitive Bidding of Minor Mincrals,
(henceforth the District Committee) Burdwan, pursuant to rules 38 and
41 of the west Bengal Minor Minerals Concession Rules, 2016 and the
West Bengal Minor Minerals (Auction) Rules, 2016 (hereinafter auction
rules) issued notice inviting tender dated 05/10/2016 to commence the
e-auction process for grant of mining lease for sand in respect of sand
block GALSI-II/Gohogram/6002/D located in plot No.s 6002(P) in
Mouza Gohogram, J.L. No. 070, P.S. Galsi, District Burdwan over an
area of 9.81 acres (3.97 hectares). The e-auction process was conducted
in accordance with the said Rules and also the tender document for the
said sand block which was duly published in Government’s c-
procurement portal as per extant rules and YOGENDRA KUMAR SINGH
has been declared as successful bidder under Rule 9 (8) of the said

Auction Rules.

2. As required under Rule 10(1) of the said Auction Rules, YOGENDRA
KUMAR SINGH has made payment of the first instalment of the Bid
Amount, being one-third of the bid amount, amounting to Rs.
2997375.00 (Rupees Twenty Nine Lakh Ninety Seven Thousand
Three Hundred Seventy Five only) through Demand Draft No. 002833

(AXIS BANK )dated 02/01/2017.

Reinnesf
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Letter of Intent

Accordingly, pursuant to Rule 10 (3) of the said auction Rules, this letter of
intent is hereby issued for grant of mining lease for sand in respect of sand
block GALSI-II/Gohogram/GOOZ/D located in plot No.s 6002(P) in Mouza
Gohogram, J.L. No. 070, P.S. Galsi, District Burdwan over an area of 9.81
acres (3.97 hectares) in favour of YOGENDRA KUMAR SINGH for a period of

05 (five) years subject to the following terms and conditions:

Terms and Conditions

This letter of intent and subsequent grant of aforementioned mining lease

shall be subject to the provisions of the MMDR Act, 1957, West Bengal
Minor Minerals Concession Rules, 2016 and West Bengal Minor Minerals
(Auction) Rules, 2016 as amended from time to time and YOGENDRA
KUMAR SINGH shall be granted the mining lease only upon satisfactory

completion of the requirements stipulated in the said Rules.

The rest of the bid amount, being two-third of the total amount shall bc
paid in two equal instalments prior to execution of the deed of lease [sub-

rule (2) of rule 10 of auction rules].

YOGENDRA KUMAR SINGH (henceforth the successful bidder) shall
furnish a Mining Plan along with Mine Closure Plan as per model format
issued by the Commerce and Industries Department under letter No. 420-
CI/O/MIN/GEN—MIS/16/2016(PT.) dated 28/07/2016, duly approved by
the competent authority within two months from the date of issue of the

Letter of Intent (Lol).

The successful bidder shall furnish Financial Assurance amounting Rs.
59550.00 (Rupees Fifty Nine Thousand Five Hundred Fifty) in any of
the forms mentioned under Rule 18(2) of the West Bengal Minor Minerals

Concession Rules, 2016 before execution of the deed of lease.

The successful bidder shall furnish performance security, being 10% of the

bid amount in the form of bank guarantee before execution of the deed of

Page |2
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11.

12.
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lease mentioned under Rule 11 of the West Bengal Minor Minerals Auction

Rules, 2016.

The successful bidder shall submit Environmental Clearance (E.C.) in
respect of the above mentioned sand block duly issued by District Level
Environment Impact Assessment Authority (DEIAA) or State Level
Environment Impact Assessment Authority (SEIAA) or Ministry of
Environment, Forests & Climate Change (MoEF&CC) as the case may be

as per Environment Impact Assessment Notification 2006, as amended.

The successful bidder shall also obtain all other consents, approval, no-
objections and the like as required under applicable laws for execution of

deed of lease.

The successful bidder shall be bound to follow the guidelines stipulated in
the Sustainable Sand Mining Management Guidelines, 2016 issued by the
Ministry of Environment, Forest and Climate Change, Government of India
for undertaking mining operation in the concerned sand block after

registration of the duly executed mining lease.

The successful bidder have to furnish a Draft Mining Lease Deed in the
format as specified in Form - D of the West Bengal Minor Minerals

Concession Rules, 2016.

The Draft Mining Lease Deed should be prepared in durable papers neatly
and sufficient space should be kept in between two lines in order to

permit, if necessary, correction therein.

The Deed of Lease, after execution, shall be registered by the successful
bidder at his own cost and no mining operation should be started before

registration of the Deed.

The successful bidder shall have to incorporate all the conditions as
mentioned in the West Bengal Minor Minerals Concession Rules, 2016 in

the Draft Lease Deed.

Page | 3
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13. The successful bidder shall have to comply with all the statutory
requirements before presenting the Deed of Lease for execution before the

appropriate authority.

This Letter of Intent (Lol) shall remain valid for a period of two months
from the date of its issuance and if the successful bidder is unable to fulfil all
the above conditions within this period he may submit an application
addressed to the District Magistrate for extension of time. Such application may
be submitted to this end for dﬁe processing. The District Magistrate being the
Chairperson of the District Committee, reserves the right to extend the validity

of Letter of Intent (Lol) for such reasonable period as it deemed fit.

Addl. ﬁlstncé’ Vg%gl

District Land & Land Reforms Officer
Burdwan

Memo No. flyHon / m(’v / MM/Auction/2017 Date: /o /01/2017

Copy forwarded for information to:

1. The District Magistrate & Collector, Burdwan, West Bengal

2. The Jt. Secretary to the Govt. of W.B. , C&l Deptt. Mines Branch.
The Chief Mining Officer, Court Road, Asansol, Burdwan.

/TheBL & L.R.O. (alsi 2L
Addl-Pistrict Kddid zlt%

&
District Land & Land R forms Officer
Burdwan

Pape | 4
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K Jl‘ﬂﬁ
GOVERNMENT OF WEST BENGAL
OFFICE OF THE DISTRICT LAND AND LAND REFORMS OFFI CER
BURDWAN
P.O. RAJBATI, BURDWAN. PIN CODE: 713104
Phone no.0342-2530641 / Fax 10.0342-2533348/e-mail: dlroburdwan@gmail.com
Memo No. Ruetior/ 2Y / MM/ Auction/2017 Date: (o /01/2017

To

SRI SATYA NAND ROY,

NEAR BISCUIT FACTORY MORE,

NEAR CIVIL COURT,NASRIGANJ,DANAPUR
CITY-PATNA, Pin-800012

Sub:- Letter of Intent with reference to e-auction conducted on
27/10/2016 for grant of mining lease for sand in sand block
GALSI-II/Gohogram/6001/C located in plot No.s 6001(P) in
Mouza Gohogram, J.L. No. 070, P.S. Galsi, District Burdwan ovci
an area of 9.49 acres (3.84 hectares).

Background

1. The District Committee for Competitive Bidding of Minor Minerals,
(henceforth the District Committee) Burdwan, pursuant to rules 38 and
41 of the west Bengal Minor Minerals Concession Rules, 2016 and the
West Bengal Minor Minerals (Auction) Rules, 2016 (hereinafter auction
rules) issued notice inviting tender dated 05/10/2016 to commence the
e-auction process for grant of mining lease for sand in respect of sand
block GALSI-II/Gohogram/6001/C located in plot No.s 6001(P) in
Mouza Gohogram, J.L. No. 070, P.S. Galsi, District Burdwan over an
area of 9.49 acres (3.84 hectares). The e-auction process was conducted
in accordance with the said Rules and also the tender document for the
said sand block which was duly published in Governments -
procurement portal as per extant rules and SRI SATYA NAND ROY has
been declared as successful bidder under Rule 9 (8) of the said Auction

Rules.

2. As required under Rule 10(1) of the said Auction Rules, SRI SATYA
NAND ROYhas made payment of the first instalment of the Bid Amount,
being one-third of the bid amount, amounting to Rs. 2569791.00
(Rupees Twenty Five Lakh Sixty Nine Thcusand Seven Hundred
Ninety Six only) through Demand Draft No. 002835 (AXIS BANK )dated

02/01/2017.

Rees weest
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Letter of Intent

Accordingly, pursuant to Rule 10 (3) of the said auction Rules, this letter of
intent is hereby issued for grant of mining lease for sand in respect of sand
block GALSI-II/Gohogram/6001/C located in plot No.s 6001(P) in Mouza
Gohogram, J.L. No. 070, P.S. Galsi, District Burdwan over an area of 9.49
acres (3.84 hectares) in favour of SRI SATYA NAND ROY for a period of 05

(five) years subject to the following terms and conditions:

Terms and Conditions

This letter of intent and subsequent grant of aforementioned mining lease

shall be subject to the provisions of the MMDR Act, 1957, West Bengal
Minor Minerals Concession Rules, 2016 and West Bengal Minor Minerals
(Auction) Rules, 2016 as amended from time to time and SRI SATYA
NAND ROY shall be granted the mining lease only upon satsfactory

completion of the requirements stipulated in the said Rules.

The rest of the bid amount, being two-third of the total amount shall bhe
paid in two equal instalments prior to execution of the deed of lease [sub-

rule (2) of rule 10 of auction rules].

SRI SATYA NAND ROY (henceforth the successful bidder) shall furnish a
Mining Plan along with Mine Closure Plan as per model format issued by
the Commerce and Industries Department under letter No. 420-
CI/O/MIN/GEN-MIS/16/2016(PT.) dated 28/07/2016, duly approved by
the competent authority within two months from the date of issue of the

Letter of Intent (Lol).

The successful bidder shall furnish Financial Assurance amounting Rs.
57600.00 (Rupees Fifty Seven Thousand Six Hundred) in any of the
forms mentioned under Rule 18(2) of the West Bengal Minor Minerals

Concession Rules, 2016 before execution of the deed of lease.

The successful bidder shall furnish performance security, being 10% of the

bid amount in the form of bank guarantee before execution of the deed of

Page | 2
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11.

12.

lease mentioned under Rule 11 of the West Bengal Minor Minerals Auction

Rules, 2016.

The successful bidder shall submit Environmental Clearance (E.C.) in
respect of the above mentioned sand block duly issued by District Level
Environment Impact Assessment Authority (DEIAA) or State Level
Environment Impact Assessment Authority (SEIAA) or Ministry of
Environment, Forests & Climate Change (MoEF&CC) as the case may be

as per Environment Impact Assessment Notification 2006, as amended.

The successful bidder shall also obtain all other consents, approval, no-
objections and the like as required under applicable laws for execution of

deed of lease.

The successful bidder shall be bound to follow the guidelines stipulated in
the Sustainable Sand Mining Management Guidelines, 2016 issued by the
Ministry of Environment, Forest and Climate Change, Government of India
for undertaking mining operation in the concerned sand block after

registration of the duly executed mining lease.

The successful bidder have to furnish a Draft Mining Lease Deed in the
format as specified in Form — D of the West Bengal Minor Minerals

Concession Rules, 2016.

The Draft Mining Lease Deed should be prepared in durable papers neatly
and sufficient space should be kept in between two lines in orde r to

permit, if necessary, correction therein.

The Deed of Lease, after execution, shall be registered by the successful
bidder at his own cost and no mining operation should be started before

registration of the Deed.

The successful bidder shall have to incorporate all the conditions as
mentioned in the West Bengal Minor Minerals Concession Rules, 2016 in

the Draft Lease Deed.

Page | 3
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13. The successful bidder shall have to comply with all the statutory

requirements before presenting the Deed of Lease for execution before the

appropriate authority.

This Letter of Intent (Lol) shall remain valid for a period of two months
from the date of its issuance and if the successful bidder is unable to fulfil all
the above conditions within this period he may submit an application
addressed to the District Magistrate for extension of time. Such application may
be submitted to this end for due processing. The District Magistrate being thc
Chairperson of the District Committee, reserves the right to extend the validity

of Letter of Intent (Lol) for such reasonable period as it deemed fit.

é@;rate

Add~Distrigt!
&
District Land & Lan eforms Officer
Burdwan
Memo No. gy cHor/ 34 (4) / MM/Auction/2017 Date: 1O /01/2017

Copy forwarded for information to:

1.  The District Magistrate & Collector, Burdwan, West Bengal

2 The Jt. Secretary to the Govt. of W.B. , C&I Deptt. Mines Branch.
3. The Chief Mining Officer, Court Road, Asansol, Burdwan.
4

The B.L. & L.R.O. flsls” ~IL
K \
.Dlstlk‘ st‘gi rate
&

District Land & Land Reforms Officer
Burdwan
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- Government of India
. Ministry of Environment, Forest and Climate Change
& S (Issued by the State Environment Impact Assessment
E § Authority(SEIAA), WEST BENGAL)
S5
E - To,
2 o The
w YOGENDRA SINGH
Darveshpur, Wayapur, Maner -801503
Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
R under the provision of EIA Notification 2006-regarding
L
2 | SiMadam,
L,é 3 . This is in reference to your application for Environmental Clearance (EC)
G Ry in respect of project submifted to the SEIAA vide proposal number
Y SIA/WB/MIN/456989/2023 dated 29:Dec 2023:/The particulars of the environmental
E' '8 clearance granted to the project,are as below... * 4
> C© A \ " \
‘2 § 1. EC Identification No. ' EC24B001WB185149
o 1 2.  File No. “EN/T=I1-1/281/2023
S0 - ! }
I = 3. Project Type New. . 5 %
S )
U) = g 4. Category ALK BT
L = ‘2 5.  Project/Activity including < . “1(a) Mining.of minerals
> L _LU' SChedUle NO. "‘ J;;’ \,;.
- ¢ 6. Name of Project » ".";-. ~Gohogram'sand'mine on Damodar river
oY T E 7. Name of Company/Organization - YOGENDRA'SINGH
< . S 8. Location of Project . WEST BENGAL
Q < 9. TOR Date - N/A
a o >
® g
E (] The project details along with terms and conditions are appended herewith from page
o g no 2 onwards.
3
2 g
T > (e-signed)
< o DHARMDEO RA|, I.F.S.
& € Date: 28/02/2024 Member Secretary
& o SEIAA - (WEST BENGAL)
-
Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification

number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC24B001WB185149  File No. - EN/T-11-1/281/2023  Date of Issue EC - 28/02/2024 Page 1 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9-8( AC";S) Z"
dle Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

Background of the project

The proponent made online application vide proposal no. SIA/WB/I\/IIN/45698'9/202.3 dated 29
December 2023 seeking Environment Clearance (EC) under the provisions of the EIA Notlﬁcatlon, 2006 for
the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on the Damodar River at Plot No. -
6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba Bardhaman, West Bengal by Yogendra
Singh.

This is a proposal for riverbed sand mining of GALSI-I/GOHOGRAM/6002/D Sand Block over an
area of 3.97 ha (9.81 Acres) on the River Damodar at Plot No. - 6002(P), J.L. No.-070, Mouza - Gohogram,
P.S.-Galsi, Dist — Purba Bardhaman, West Bengal.

The project proponent (PP) obtained Terms of Reference (ToR) vide No. 806/EN/T-II-1/281/2023 dated
26.04.2023 issued by SEIAA, WB against proposal no. SIA/WB/MIN/74545/2022.

As required under the West Bengal Minor Mineral Concession Rules, 2016, the PP got a composite
‘Mining Plan with Progressive Mine Closure Plan’ prepared for riverbed sand mining at the site by an RQP.
The revised Mining Plan has been approved by the State Government on 29.03.2017 and the approved plan
has been uploaded at the PARIVESH portal by the PP.

The PP has uploaded pre-feasibility report for the proposed project, copy of valid Lol and cluster
certificate from the competent authority. The sand block_is forming a cluster with adjacent 2 numbers of
sand blocks of Shri Ashok Kumar and Satyanand Ray. ' 7 [« s

The PP has submitted need based EMP.
The PP has informed that there is nrd'%o‘_urt case pendmg against ‘the project.

As per the Mining Plan including:‘ Mme ‘C[dsﬁiféilq,rjf’t;t%g _cardipal points of the mining lease area are

given below :- IARAS"
Point 7 ‘Latitude ™ _“|*." Longitude
A 23°14"40:14"N 87°37"54.49" E
B 23°14'40.69"N | 87°37'59:42"E
C 23°14' 31, 78"N-—|—87°38' 00.57" E
D 23°14'31.36"N'" [<''87°37' 55.35" E

The project site falls within the DSR potential zone code PBBD_GL2_DA_03_04.

State Level Environment Impact Assessment Authority (SEIAA), West Bengal examined the proposal
and also perused recommendations of the State Level Expert Appraisal Committee (SEAC). After due
consideration of the project proposal, and after considering the recommendations of the State Level
Expert Appraisal Committee (SEAC), the State Level Environment Impact Assessment Authority
accords Environmental Clearance to the project as per provisions of the EIA notification no. S.0. 1533
(E) dt. 14™ September, 2006 of Ministry of Environment & Forests, GOI and the subsequent
amendments, on the basis of above mentioned features along with other details submitted to SEIAA
subject to strict compliance of the terms and conditions mentioned below.

General Conditions:

1. In case the mining area or a part thereof is private land not owned by the Project Proponent (PP), then
a written permission should be obtained regarding consent of the land owner(s) concerned for
carrying out the mining operation before commencement of any mining activity.

2. The PP shall complete all the tasks as per the Action Plan submitted with the budgetary provisions
during the Public Hearing, if held.
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Cnvironmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha ( 9-8( Acres) on
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

3. Apart from possessing a valid lease the proponent shall obtain all other necessary permissions before
commencement of any mining or allied activity at the lease hold area.

4. The directions given by the Hon'ble Supreme Court of India vide order dated 27.02.2012 in De_epak
Kumar case [SLP(C) Nos. 19628-19629 of 2009] and order dated 05.08.2013 of the Hon'ble National
Green Tribunal in application No. 171/2013 must be followed strictly.

5. It shall be the responsibility of the PP to abide by and to comply with all the provisions made and
restrictions imposed, — particularly those regarding environment management practices, by and
under the West Bengal Sand (Mining, Transportation, Storage and Sale) Rules, 2021 and the West
Bengal Minor Minerals Concession Rules, 2016, failing which the EC shall be liable to be cancelled.

6. The EC is granted on the condition that the lease area falls under the potential sand mining area
earmarked in the District Level Survey Report (DSR). Mining shall be done only in an area/ stretch
which has been identified in the DSR as well as in the approved Mining Plan.

7. No river bed mining shall be allowed beneath 3 meters of the river bed.
8. The depth of mining in riverbed shall also not exceed one meter above groundwater (base flow) level.

9. No River sand mining shall be carried-out-in. mdi;s:ogg season, as declared by the concerned District
Authority. A S,

10. The PP shall submit Annual Replenishment Report certiﬁéd by an authorized agency. In case the
replenishment is lower than the approveq;gatk'c}'_éf production, then the mining activity / production

4 @

levels shall be decreased accordingly, ™ 5" & T
L 2 L s ‘

@650

11. If the lease hold area is located imhﬂli?terraiﬁ, it is to be ensured by the PP that the mine working
depth is limited to 1.0 metre below the riverbed level. T

<

12. In case the lease area, or a part of it, falls in the rivgr,ﬂgod!'f)lain', a buffer of three metre to be left
from the river bank for mining. (non rivppfb"e;dl‘g{aﬁvd‘rr,‘r}ining)

13. In case the lease area, or a part of it, is an agricultural field, a buffer of three metre land shall be left
between the mine boundary and the adjacent field. (non river-bed sand mining)

14. Mining shall be done in layers of not more than 1 metre depth to avoid ponding effect and only after
the first layer is excavated, the process will be repeated for the second layer and so on.

15. The PP shall get the baseflow and groundwater level (water table) monitored on monthly basis. The
water level should be referenced to both the ‘mean sea level’ and the ‘local ground level’. During
sand mining operations, a network of existing wells shall be established around the sand mining area
and piezometers shall be installed at all sand quarry sites. A minimum of four piezometers shall be
installed in the no-mining zone around the sand quarrying area. Monitoring of groundwater quality in
the vicinity (one km radius from the sand quarrying site) shall be carried out once in every two
months. Same shall be submitted with six monthly compliance report.

16. Any area falling within 7.5 metre or 12.5% of the river width, whichever is more, from the river bank
(towards the channel) will be left intact as no mining zone. Subject to above the PP shall identify the

: A floodplain Is a generally flat area of land next to a river or stream and it stretches from the banks of the river to the outer edges of the
valley
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha .(9.8.1 Acres) on
téxe Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

17.

18.

19.

20.

21

22,

23,

24.

25.

26.

27.

28.

central 3/4 part of river on map where there is a deposition of sand and remaining 1/4 part shall be left
intact as no mining zone for the protection of the bank.

No stream shall be diverted for the purpose of sand mining. No natural water course and/ or water
resources shall be obstructed due to mining operations.

No blasting shall be resorted to in river bed sand/ gravel mining and no blasting operation shall be
carried out without permission at any other place.

Irrespective of the location, thickness of sand deposition, agricultural land/ riverbed, the method of
mining shall conform to the orders / directions passed by any Court of Law / Tribunal time to time
and in compliance with the Sustainable Sand Mining Guidelines 2016 and the Enforcement &
Monitoring Guidelines for Sand Mining, 2020.

Mining shall begin only after pucca pillars marking the boundary of lease area are erected at the cost
of the lease holder at every corner of the lease-hold area. Only after certification in this regard with
the geo coordinates of the corner pillars is issued by the district mining officials, mining can
commence. The geo coordinates of the corner pillars shall be made available to the District Level
Committee.

o s . . *v-"'“:\’, 5 . .
. The top soil in case of surface land mining-shall'be s,gor‘gg;;‘[cmporanly in an earmarked site and shall

be, as far as practicable, concurreptl?’;ﬁséd for:land récl&lﬁa‘;’,’tign. {non river bed sand mining}

The EC holder shall keep a conqcﬁ:‘z{gcount-bquggntity of‘s?ind mined out, dispatched from the mine,
mode of transport, registration number of vehicle, person in-charge of vehicle and mine plan. This
shall be produced before ofﬁcegsj{..)"'f"tkll}a"' C,cgttgl‘ Govmqment and/ or the State Government for
inspection. VRS At T @Y

| o

& gr s

Noise arising out of mining dx}iq'proc_éié's1n'g umf(s) shall be‘é}!{i‘th and controlled at source to keep
noise level within permissible lirhit. ) e

No sand mining activity shall be céfv'r'i'éd;out,-:]bgt'we"eﬁ'dusk to dawn, or as permitted by the local
authority.

Infrastructure and facilities erected for the mine shall conform to the provisions made for the purpose
at the sand ghat designated and demarcated (with geo referencing) and laid out for the purpose by the
District administration.

In particular the PP shall ensure that the approach road, — from the proposed sand ghat to the sand
storage depot, is planned and maintained with prior consent of the local Administration.

There shall be a single point of entry and exit point for all vehicles. In case it is necessary to have
more than one entry/exit, all such points shall have check points with all digital monitoring facilities
as mentioned in the ‘Enforcement and Monitoring Guidelines for Sand Mining’ (January, 2020)
issued by the Ministry of Environment, Forest and Climate Change. All other possible ways of entry
/exit shall be closed using barriers. All provisions shall be made to make it impossible for any vehicle
to enter or exit without an entry into the computerized system.

All such points shall have 24x7 CCTV coverage; the footage of the CCTV coverage shall be
submitted to the District Collector by the PP at mutually agreed frequencies (Photographic evidence
to be included in 6 monthly compliance report).

EC Identification No. - EC24B001WB185149  File No. - EN/T-11-1/281/2023 Date of Issue EC - 28/02/2024 Page 4 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.8{ Acres) on
the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh,

29.

30.

31

32.

33.

34.

35.

36.

37.

38.

39.

40.

4]1.

42,

The PP shall ensure that pollution due to transportation is effectively controlled. The PP shall also
ensure regular sprinkling of water.

Only potable water may be collected from nearby locality with prior permission of the authority
concerned. Water for other purposes shall be taken from the river.

It shall be the duty and responsibility of the PP to ensure that air pollution due to dust, exhaust
emission or fumes during mining and processing phase are controlled and kept within permissible
limits specified under environmental laws.

The mineral transportation shall be carried out through covered trucks/ tractors only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and used.

The mining operations are to be done in a systematic manner so that the operations shall not create a
major visual impact on the site.

Restoration of flora affected by mining must be done immediately. Five times the number of trees
destroyed by mining shall be planted (preferably of indigenous species) and
maintained over the entire lease period.

Irrespective of the above the proponent shall plant and maintain, for the entire lease period, at least
five trees per hectare of lease area in aréas near \th'é"»fni,_ne_.,‘

The PP shall ensure that, there is 'r‘;rg',rdamage to-any,
sand mining site, if any. The PP/should receive,c
Committee (BMC)? of the distrigf’t concerned in’

3 and-its habitats/ nestings located close to the

No felling of trees in or within the Erec_i;x_cy:'t;s;of th_g;jne ’-sl_yall‘ be allowed. If a mining lease area, or
a part of it, falls within 10 km from the periphery of any National Park/ Sanctuary or an Eco-Sensitive
Zone or a Protected Area, no mining or related activity shall be undertaken without first obtaining a
no objection certificate from the Standing Committee of National Board of Wild Life NBWL), in

compliance to the Hon'ble Supreme Court's order in LA. No. 460 of 2004.

ICtg if GHE &
The PP shall take all necessary protective measures to ensure that no spring sources are affected due
to mining activities.

Removal, stacking and utilization of top soil in mining area shall be ensured. Where top soil cannot
be used concurrently, it shall be stored properly for future use.

No overhangs shall be allowed to be formed due to mining and mining shall not be undertaken in
areas where landslide is likely to occur due to unfavourable steep angle of slope.

No extraction of stone/ boulder/ sand shall be undertaken in landslide prone areas.

If clearance of riparian vegetation is to be undertaken it must be done under the supervision and
control of an appropriate government authority. It shall be the responsibility of the project proponent
to ensure absolute compliance with the relevant provisions of the West Bengal Trees (Protection and
Conservation in Non Forest Areas) Act, 2006, and the Rules framed there under.

To reduce visual impact of mining the PP shall ensure tidiness.

2 For all local bodies Biodiversity Management Committees (BMCs) of the WB State Biodiversity Board are constituted under Sec, 41(1) of the
Biological Diversity Act, 2002
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Environmental Clearance JSor the proposed Gohogram Sand Mine over an area of 3.97 ha ( 9-8.1 Acres) on
4the Damodar River at Plot No. - 6002(P), JL. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

43

44.

45.

46.

47.

48.

49.

50.

51

52.

53.

54.

55.

56.

57.

58.

. The PP shall ensure that the roé

Dumping of waste, if any, shall be done only in earmarked places as approved in the mining plan.
No rubbish shall be disposed in the river bed.

The PP shall take all possible precautions for the protection of environment and control of pollution.
Effluent discharge should be kept to the minimum and it should meet the standards prescribed.

No mining shall be undertaken in a mining lease located within 1 km from bridges, highways and
railway lines on both upstream and downstream sides, or five times (5x) of the span (x) of bridge,
public civil structure (including water intake point) on upstream side and ten times (10 x) the span of

such bridge on downstream side, subjected to a minimum of 250 metres on the upstream and 500
metres on the downstream side,

Mining activities shall not be done for mine lease where mining can cause danger to site of flood
protection works, places of cultural, religious, historical, and archaeological importance.

Only such vehicles as are having valid fitness and PUC Certificates, shall be used for transportation
of sand.

The PP shall develop proper junction at takeoff points of approach road with main road, with proper
width and geometry required for safe.movement of traffis, at his own cost.

d’may ‘not

maged" diie to transportation of the mineral; and

. . ; o, Z W N . . .

transport of minerals will be as P es with respect to complying with traffic congestion

and density. / e " "}
i P10

No stacking shall be allowed o.rf,r{()'aa ‘sidgva_lon'g Sté?c/ Nation f Highways,

:
Suitable sand depots will be located in the vicinity of the sapd'qﬁany site to facilitate the sale of sand.
While selecting the site for defa'éts:;jitu must be ensured, that the site is within 25 km from the sand
quarry site and has an area of arourd -9%1.;06.ha_(-'l;02~15’;éér\es) with parking facility and proper entry
and exit for smooth movement of the

VehiclésThe depot site shall preferably be a Government
poramboke land®.

The PP shall undertake phased restoration, reclamation and rehabilitation of land affected by mining
and shall complete this work before abandonment of mine.

Restoration, reclamation and rehabilitation in cluster should be done systematically and jointly by
each EC holder in that cluster.

The site specific plan for eco-restoration submitted by the proponent along with the EC application
shall be properly implemented.

Transport of mineral shall not be done through villages/ habitations,

The route of mineral transportation vehicle from source to destination shall be tracked through the
system using checkpoints, Radio-frequency identification (RFID) tags, and GPS tracking,

3 theland that doesn't fall under the list of revenue records.
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.8( Acres) on
4 the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purbq
Bardhaman, West Bengal by Yogendra Singh.

59. The PP shall make arrangement for drinking water, first aid facility (along with species specific anti-
venom provisioning) in case of emergency for the workers (Photographic evidence to be included in 6
monthly compliance report).

60. The PP shall implement the Disaster Management Plan if the mine lease area is located in Seismic
Zone-1V. The Project Proponent shall appoint a Committee to have a check over any disaster to warn
workers well before for the safety of the workers. Emergency helpline number will be displayed at all
levels.

61. The PP shall appoint an Occupational Health Specialist for Regular and Periodical medical
examination of the workers engaged in the Project. Personal Health data like BP ECG, chest X-ray,
PFT, smoking habits, blood and urine test etc. shall be undertaken once in six months to take
necessary remedial/preventive measures. In this regard recommendations of National Institute of
Occupational Health (NIOH) / Central Labour Institute (CLI) / All India Institute of Hygiene and
Public Health (AIIH&PH) shall be adopted for ensuring good work-environment for mine workers.

62. The PP shall report monitoring data on replenishment, traffic management, levels of production,
river-bank erosion, maintenance of roads etc.

63. A year-wise excavation schedule showing_LhG breakup of pay-mineral (sand) and waste (if any) may
be clearly drawn up and areas may - be idemétcafii’c_i;‘fo; waste dumping. Site for intermediate
stockpiling of the mineral may alsobe¢learly demarcated ap:gLshown in the surface plan.

64. The PP shall review the Progressive Mine Closure Plan every two years from the date of opening of
the mine and shall submit the same to the officer al\lthorise:‘l by the State Government in this behalf,
for its approval under the West Bengal Minor ‘Wﬁéra]1Conééssion Rules, 2016. In the event of the
progressive mine closure being, not approved;-or.not deemed to be approved, the mining activities
shall be discontinued. AR OV 1

o\, S

=

A ¥ /L
65. One year prior to the proposed chs,\fj_:rek‘qf the mine:tbeproﬁgncnt shall submit a Final Mine Closure
Plan for approval under the West Beg}gké_il:Mindr] Mineral Concession Rules, 2016, to the officer
authorised by the State Government in this bebalf.

66. The PP shall ensure that the protective measures contained in the Mine Closure Plan referred to
hereinabove including the reclamation and rehabilitation work are carried out in accordance with the
approved Mine Closure Plan or with such modifications as are approved by the officer authorised by
the State Government in this behalf under the West Bengal Minor Mineral Concession Rules, 2016,

67. In addition to regular submission of environmental compliance reports as required under the EIA
Notification, 2006, the PP shall submit to the Officer authorised by the State Government in this
behalf, a yearly report before Ist of July every year sefting forth the extent of protective and
rehabilitative works carried out as envisaged in the approved Mine Closure Plan, and if there is any
deviation, reasons thereof,

68. For the purpose of carrying out mining operation in the area, the PP shall furnish financial assurance.
The amount of financial assurance* shall be as laid down in the West Bengal Minor Mineral

‘ Rupees 15 thousand per hectare of the mining lease area put to use for mining and allied activities or rupees
fifty (50)thousand, whichever is higher
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Enwromnenral Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.81 Acres) on
4 the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

Concession Rules, 2016. The financial assurance may be in any of the forms referred to in the said
Rules.

69. The PP shall prepare a dust and noise minimization plan with adequate details and shall implement
the same.

70. Needs of the locality shall be assessed and the social part of the EMP shall be undertaken as
stipulated by MOoEF&CC Office Memorandum F. No. 22-65/2017.IA.I1 dated 30.09.2020.
Beneficiary of the social component of EMP should be identified and to be displayed at site. Need
based activities for local people is part of the EMP. Details of such activities submitted by the project
proponent is given in Annexure-1. The PP shall submit geo-tagged photographs regarding the
implementation of CER with actual expenses incurred. The CER and plantation will have to be
implemented within first two years of starting of mining operation. Photographic evidence of the
activities and relevant bills/vouchers are to be given in 6 monthly compliance report.

71. The PP shall ensure that the provisions every relevant Acts, Rules Guidelines etc. shall be complied
in both letter and spirit.

72. In particular, the PP shall ensure compliance with the provisions laid down in the following Acts/
Rules/ Guidelines. .

‘-"l". e i I {.‘r 1

a.  The West Bengal Minor Mmerals Concesslorh'l}ukes 2016;

b.  Sustainable Sand Mlnmg Management Guidelines, 2016, issued by the Ministry of
Environment, Forest and Climate change, Go%ernmeﬁ“t of India;

¢. Sand Mining Framework, 201 8, issued by the Mlmstry of Mines, Government of India;
Enforcement & Momtog'mg Gu1delmes for San& Mlqlllg, 2020, issued by the Ministry of
Environment, Forest and\Climate change; Goyemment of India;

e.  The West Bengal Sand Mmmg Policy, 20271; and / _,." = o

f.  The West Bengal Sand (M;nmg, Transportatlon, Stofage and Sale) Rules, 2021.

‘\

73. Non-compliance of any of the terms and condmor}s mentloned hereinabove may lead to cancellation
of the environmental clearance granted. LU

74. The Environmental Clearance is being issued without prejudice to any action initiated under the
Environment (Protection) Act, 1986 or any court case pending in any court of law, and it does not
mean that the project proponent has not violated any environmental law in the past, and all future
decisions made or directives/ orders/ notifications/ circulars issued under the Environment
(Protection) Act, 1986 shall be binding on the Project Proponent. Similarly, all verdicts/ orders of the
Hon'ble Court will be binding on the project proponent. Hence, this clearance does not give immunity
to the project proponent in the case(s) filed against her/ him, if any, or any action initiated against
her/ him under the Environment (Protection) Act, 1986.

75. In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environmental Clearance without any intimation
and initiate appropriate legal action under the Environment (Protection) Act, 1986.

76. The validity of this Environmental Clearance would be 5 years as per the scheme of mining
mentioned in the approved mining plan. However, the PP may apply for extension of EC with revised
scheme of mining plan before expiry of 5 years.
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha ( 9'8_1 Acres) on
4 the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.

77. The EC is granted for the project as proposed. In case any deviation or alteration in the project is
contemplated the proponent will apply afresh for Environmental Clearance for the proposed
modifications and/ or expansion of the project.

78. The stipulations made under other relevant Acts, - in particular the Wild Life (Protection) Act, 1972,
the Water (Prevention and Control of Pollution) Act, 1974, the Forest (Conservation) Act, 1980, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, and the
Public Liability Insurance Act, 1991, and the rules and regulations made there under, shall be strictly
complied with.

79. The State Government may, in its own discretion, impose such further conditions as it may deem fit,
necessary or expedient. All such conditions will have to be complied with.

80. Non-compliance to any of the stipulated terms and conditions may lead to cancellation of the EC.

81. If you are aggrieved by the grant of this Environmental Clearance or by any of the terms and
conditions imposed herein, you may, in your own discretion, within a period of thirty days from
today, prefer an appeal before the National Green Tribunal (Eastern Zonal Bench, Kolkata),
HFXC+VRS, Kadampukur Village, Newtown, New Town, West Bengal 700156, under Section 16
of the National Green Tribunal Act, 2010.

82. The contact details of the proponent and ,thg,:ngn‘i'ﬁéf the consultant are given below —

Name of the Contact person with Desj‘gﬁatioh Shri ngeh‘d_ra}Singh, Owner

Address / %‘ﬁarveshpur, Wayapur, Maner, Patna, Bihar —
71801503, West Bengal.

Email ‘; ’ ‘yorgclndfzin‘lihe@‘gmail.com
7\ e 28 % o B ol J o
Telephone Number e 149800458789/
Name of the Environmental Consultant Pl Ms. Chaitanya Projects Consultancy Private
‘Ut |- Limited'

83. Additional conditions
Following should be submitted along with the six monthly compliance report :-

1) The revised reserves as per approved DSR should be incorporated in the approved Mine Plan
before starting of mining operations. The revised mine plan incorporating the reserves as
mentioned above should be submitted to the WBPCB before applying for the Consent to Operate.

2) Monthly monitoring of base flow level at four points of the project should be conducted by
installing piezometer and to be reported in the six monthly compliance report.

3) Stipulated plantation should preferably be done adjacent to the project. If not possible due to
unavailability of suitable land, plantation may be done at other location in the same block. The
particular plantation area should be dedicated and marked for the particular project and to be
certified by the respective BDO.

4) Sieve analysis report for grain size distribution should be provided along with six monthly
compliance report.
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97G hcll (931 IASV;SI) zﬂ
& the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dis troa
Bardhaman, West Bengal by Yogendra Singh.

5) Status of the need-based activities to be reported during six monthly progress report.

6) Basic amenities, safety and occupational health examinations for labourers to be provided along
with six monthly compliance reports,

7) To enhance success/ survival rate the plantation shall be done during the first two years of Fhe
project life and the plantation so done shall be taken care of during the rest of thet project pfe.
Species of the plant selected should be local species and self-sustaining in that particular region.

Geotagged photographs of actual plantation done to be submitted along with six monthly
compliance reports.

8) Studies on the biotic components of the river and the impact of sand mining on these components
should be submitted. The study should be done by some reputed institute.

9) Bank line monitoring report should be submitted along with the six monthly progress reports.
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. Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.97 ha (9.8{ Acres) on
¥ the Damodar River at Plot No. - 6002(P), J.L. No. - 70, Mouza - Gohogram, P.S.- Galsi, Dist — Purba
Bardhaman, West Bengal by Yogendra Singh.
Annexure-1
NEED BASED ACTIVITIES FOR LOCAL PEOPLE
S1. No. Considerations CER Cost in Rs.
L. Health camp and free medicine 75,000/-
2. Educational support to poor student especially girls 82,000/-
3. Provide drinking water facility at Gohogram Primary School 81,000/-
Total in Rs. 2,38,000/-
a"‘:;;
.0;17.' N-.
A
X
Signature _Ef)lot Verified
Digitally signedy: SHRI DHARMDEO
RAl, I.F.S. ‘
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R ANNEXURE-C &

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), WEST BENGAL)

The
SATYANAND RAI

At-Near Biscuit Factory more, Near Civil Court Nasriganj, Danapur -
800012

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submittedto the~SEIAA vide proposal number
SIA/WB/MIN/456842/2023 dated-29-Dec-2023..The!particulars of the environmental

’ -,

clearance granted to the project are‘as below. W

1. EC Identification No. oF EC24BOO1WB|120087

2. File No. j < ENIT-11:1/265/2023

3. Project Type ‘New?, - )

4. Category \ 2, S 2By A P

5. Project/Activity including .7 7 1'(a)"Minin’g of;m‘i/n‘erals
Schedule No. - N, ; N

6. Name of Project 7., "».“... GohogramSand Mine

7. Name of Company/Organization™ - SATYKNAND RAI

8. Location of Project 5 WEST BENGAL

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
DHARMDEO RA|, I.F.S.
Date: 01/03/2024 Member Secretary
SEIAA - (WEST BENGAL)

PARIVESH
(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC |dentification No. - EC24B001WB120087  File No. - EN/T-II-1/2656/2023 Date of Issue EC - 01/03/2024 Page 1 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha ( 9. 4? Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

Background of the project

The proponent made online application vide proposal no. SIA/WB/MIN/456842/2023 dated 29
December 2023 seeking Environment Clearance (EC) under the provisions of the EIA Notification, 2006 for
the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on the Damodar River at Plot No. -

6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba Bardhaman, West Bengal by
Satyanand Roy.

This is a proposal for riverbed sand mining of GALSI-I/GOHOGRAM/6001/C Sand Block over an

area of 3.84 ha (9.49 Acres) on the River Damodar at Plot No.6001(P), J.L. No.-070, Mouza — Gohogram,
P.S.-Galsi, Dist ~Purba Bardhaman, West Bengal.

The project proponent (PP) obtained Terms of Reference (ToR) vide No. 805/EN/T-11-1/265/2023 dated
26.04.2023 issued by SEIAA, WB against proposal no. SIA/WB/MIN/74566/2022.

As required under the West Bengal Minor Mineral Concession Rules, 2016, the PP got a composite
‘Mining Plan with Progressive Mine Closure Plan’ prepared for riverbed sand mining at the site by an RQP.

The revised Mining Plan has been approved by the State Government on 29.03.2017 and the approved plan
has been uploaded at the PARIVESH portal by the PP.

The PP has uploaded pre-feasibility report for the proposed project, copy of valid Lol and cluster

certificate from the competent authority. The sand block is forming a cluster with adjacent 2 numbers of
sand blocks of Ashok Kumar and Yogendra Iﬁ(_ﬁSihgﬁf ‘ T v
The PP has submitted need based EMP: o o '

v

The PP has informed that there is no court casélpjér‘i?_d‘ing'a'gainstﬂ‘t,he project.

As per the Mining Plan including Mine CLQS&e?Iq,rfi-t];%—‘.Ca@ihal points of the mining lease area are
given below :- | & P Y |

Point ¢ Latitude [ Longitude
A 23°14'40.07" N-.| 873753 73" E
B 23°1430.825N. |- 87°37 54°68" E
C 23°14 31,04"N—|~—87°37'49.63" E
D 23°14'39.80" N7 [<'87°37' 49.04" E

The project site falls within the DSR potential zone code PBBD_GL2_DA 03 04.

State Level Environment Impact Assessment Authority (SEIAA), West Bengal examined the proposal
and also perused recommendations of the State Level Expert Appraisal Committee (SEAC). After due
consideration of the project proposal, and after considering the recommendations of the State Level
Expert Appraisal Committee (SEAC), the State Level Environment Impact Assessment Authority
accords Environmental Clearance to the project as per provisions of the EIA notification no. S.0. 1533
(E) dt. 14™ September, 2006 of Ministry of Environment & Forests, GOI and the subsequent
amendments, on the basis of above mentioned features along with other details submitted to SEIAA
subject to strict compliance of the terms and conditions mentioned below.

General Conditions:

1. In case the mining area or a part thereof is private land not owned by the Project Proponent (PP), then
a written permission should be obtained regarding consent of the land owner(s) concerned for
carrying out the mining operation before commencement of any mining activity.

2. The PP shall complete all the tasks as per the Action Plan submitted with the budgetary provisions
during the Public Hearing, if held.

EC Identification No. - EC24B001WB120087  File No. - EN/T-1-1/265/2023 Date of Issue EC - 01/03/2024 Page 2 of 11
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Epvironmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

3. Apart from possessing a valid lease the proponent shall obtain all other necessary permissions before
commencement of any mining or allied activity at the lease hold area.

4. The directions given by the Hon'ble Supreme Court of India vide order dated 27.02.2012 in Deepak
Kumar case [SLP(C) Nos. 19628-19629 of 2009] and order dated 05.08.2013 of the Hon'ble National
Green Tribunal in application No. 171/2013 must be followed strictly.

5. It shall be the responsibility of the PP to abide by and to comply with all the provisions made and
restrictions imposed, — particularly those regarding environment management practices, by and
under the West Bengal Sand (Mining, Transportation, Storage and Sale) Rules, 2021 and the West
Bengal Minor Minerals Concession Rules, 2016, failing which the EC shall be liable to be cancelled.

6.

The EC is granted on the condition that the lease area falls under the potential sand mining area

earmarked in the District Level Survey Report (DSR). Mining shall be done only in an area/ stretch
which has been identified in the DSR as well as in the approved Mining Plan.

7. No river bed mining shall be allowed beneath 3 meters of the river bed.
8. The depth of mining in riverbed shall also not exceed one meter above groundwater (base flow) level.

No River sand mining shall be carrled out n. mongoor}_ season, as declared by the concerned District
Authority. el

10. The PP shall submit Annual Replcnish.ment Report certiﬁéa by an authorized agency. In case the

replenishment is lower than the approved rate-of productlon, then the mining activity / production
levels shall be decreased accordmgly v

¥

11. If the lease hold area is located in: hllly terram llslto‘be ensuned by the PP that the mine working

depth is limited to 1.0 metre below the riverbed fevel: g, =

12. In case the lease area, or a part of it, fallsin the river.flood: plam a buffer of three metre to be left
from the river bank for mining, (non rlver—bed sand mlnmg)

13. In case the lease area, or a part of it, is an agricultural field, a buffer of three metre land shall be left
between the mine boundary and the adjacent field. (non river-bed sand mining)

14. Mining shall be done in layers of not more than 1 metre depth to avoid ponding effect and only after
the first layer is excavated, the process will be repeated for the second layer and so on.

15. The PP shall get the baseflow and groundwater level (water table) monitored on monthly basis. The
water level should be referenced to both the ‘mean sea level’ and the ‘local ground level’. During
sand mining operations, a network of existing wells shall be established around the sand mining area
and piezometers shall be installed at all sand quarry sites. A minimum of four piezometers shall be
installed in the no-mining zone around the sand quarrying area. Monitoring of groundwater quality in
the vicinity (one km radius from the sand quarrying site) shall be carried out once in every two
months. Same shall be submitted with six monthly compliance report.

16. Any area falling within 7.5 metre or 12.5% of the river width, whichever is more, from the river bank
(towards the channel) will be left intact as no mining zone. Subject to above the PP shall identify the

1 A floodplain Is a generally flat area of land next to a river or stream and it stretches from the banks of the river to the outer edges of the
valley

EC Identification No. - EC24B001WB120087  File No. - EN/T-11-1/265/2023 Date of Issue EC - 01/03/2024 Page 3 of 11
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Lnvironmental Clearance for the proposed Gohogram Sand Mine o

_%_

ver an area of 3.84 ha (9.49 Acres) on

the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

central 3/4 part of river on map where there is a deposition of sand and remaining 1/4 part shall be left
intact as no mining zone for the protection of the bank.

No stream shall be diverted for the purpose of sand mining. No natural water course and/ or water
resources shall be obstructed due to mining operations.

No blasting shall be resorted to in river bed sand/ gravel mining and no blasting operation shall be
carried out without permission at any other place.

Irrespective of the location, thickness of sand deposition, agricultural land/ riverbed, the method of
mining shall conform to the orders / directions passed by any Court of Law / Tribunal time to time
and in compliance with the Sustainable Sand Mining Guidelines 2016 and the Enforcement &
Monitoring Guidelines for Sand Mining, 2020.

Mining shall begin only after pucca pillars marking the boundary of lease area are erected at the cost
of the lease holder at every corner of the lease-hold area. Only after certification in this regard with
the geo coordinates of the corner pillars is issued by the district mining officials, mining can
commence. The geo coordinates of the corner pillars shall be made available to the District Level
Commuittee.

g s ] - ;
The top soil in case of surface land mimpg?;h?ﬁ'b‘e stored temporarily in an carmarked site and shall
. JNS " S R AN . ..
be, as far as practicable, concurre/m;ly,USed for;land re‘cla‘r\ﬁatlon. {non river bed sand mining}
T N . o 3 f‘:;

The EC holder shall keep a correé'l’naccount of quar;tity of s‘éipd mined out, dispatched from the mine,
mode of transport, registration pufnber of vehicle, })er§on i:ni.chargc of vehicle and mine plan. This
shall be produced before 0fﬁ§ers of the, Centralf_.GQVemxﬁe:rlt and/ or the State Government for

e

inspection. ! IRA B4 &)y ')
Noise arising out of mining a*rjd“grocesslng-unjt(s) shall bg:"'apyéted and controlled at source to keep
noise level within permissible lﬁ’fl}t.\ . s P

No sand mining activity shall be céhi'ed_'io{l—tjt;e:f@eén dusk to dawn, or as permitted by the local
authority.

Infrastructure and facilities erected for the mine shall conform to the provisions made for the purpose
at the sand ghat designated and demarcated (with geo referencing) and laid out for the purpose by the
District administration.

In particular the PP shall ensure that the approach road, — from the proposed sand ghat to the sand
storage depot, is planned and maintained with prior consent of the local Administration.

There shall be a single point of entry and exit point for all vehicles. In case it is necessary to have
more than one entry/exit, all such points shall have check points with all digital monitoring facilities
as mentioned in the ‘Enforcement and Monitoring Guidelines for Sand Mining’ (January, 2020)
issued by the Ministry of Environment, Forest and Climate Change. All other possible ways of entry
/exit shall be closed using barriers. All provisions shall be made to make it impossible for any vehicle
to enter or exit without an entry into the computerized system.

All such points shall have 24x7 CCTV coverage; the footage of the CCTV coverage shall be
submitted to the District Collector by the PP at mutually agreed frequencies (Photographic evidence
to be included in 6 monthly compliance report).

EC Identification No. - EC24B001WB120087  File No. - EN/T-1I-1/265/2023 Date of Issue EC - 01/03/2024 Page 4 of 11
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l';uvzromnenlal Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

29.

30.

31

32

33.

34.

35.

36.

37.

38.

39.

40.

41.

42,

The PP shall ensure that pollution due to transportation is effectively controlled. The PP shall also
ensure regular sprinkling of water.

Only potable water may be collected from nearby locality with prior permission of the authority
concerned. Water for other purposes shall be taken from the river.

It shall be the duty and responsibility of the PP to ensure that air pollution due to dust, exhaust

emission or fumes during mining and processing phase are controlled and kept within permissible
limits specified under environmental laws.

The mineral transportation shall be carried out through covered trucks/ tractors only and the vehicles
carrying the mineral shall not be overloaded. Wheel washing facility should be installed and used.

The mining operations are to be done in a systematic manner so that the operations shall not create a
major visual impact on the site.

Restoration of flora affected by mining must be done immediately. Five times the number of trees
destroyed by mining shall be planted (preferably of indigenous species) and
maintained over the entire lease period.

Irrespective of the above the proponent shall plant and maintain, for the entire lease period, at least
five trees per hectare of lease area in areas near ihe:mme,

The PP shall ensure that, there is fio, damaﬂe to any fauna and its habitats/ nestings located close to the
sand mining site, if any. The PP should receive; clearance from the local Biodiversity Management
Committee (BMC)? of the d1str1ct conccrned in thiis rcgard

z I‘\ , far tais
No felling of trees in or wuhm the precmcts of the mine shall be allowed. If a mining lease area, or
a part of it, falls within 10 km _f_'ro_rqghg_ pgr_lpheﬂ_ of an agy_l\iaplqnz_ll Park/ Sanctuary or an Eco-Sensitive
Zone or a Protected Area, no mining or related activity shall be undertaken without first obtaining a
no objection certificate from the Standing Comrmttee of Nanonal Board of Wild Life (NBWL), in
compliance to the Hon'ble Supreme Court's order in . A No. 460 of 2004.

UG 1y A

The PP shall take all necessary protective measures to ensure that no spring sources are affected due
to mining activities.

4R ’I

Removal, stacking and utilization of top soil in mining area shall be ensured. Where top soil cannot
be used concurrently, it shall be stored properly for future use.

No overhangs shall be allowed to be formed due to mining and mining shall not be undertaken in
areas where landslide is likely to occur due to unfavourable steep angle of slope.

No extraction of stone/ boulder/ sand shall be undertaken in landslide prone areas.

If clearance of riparian vegetation is to be undertaken it must be done under the supervision and
control of an appropriate government authority. It shall be the responsibility of the project proponent
to ensure absolute compliance with the relevant provisions of the West Bengal Trees (Protection and
Conservation in Non Forest Areas) Act, 2006, and the Rules framed there under.

To reduce visual impact of mining the PP shall ensure tidiness.

2 Forall local bodies Biodiversity Management Committees (BMCs) of the WB State Biodiversity Board are constituted under Sec. 41(1) of the
Biological Diversity Act, 2002
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Kuvironmental Clearance for the proposed Gohogram Sand Min
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¢ over an area of 3.84 ha (9.49 Acres) on

the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

43.

44.

45.

46.

47.

48.

49.

50.

51,

52.

53.

54.

55.

56.

57.

58.

Dumping of waste, if any, shall be done only in earmarked places as approved in the mining plan.
No rubbish shall be disposed in the river bed.

The PP shall take all possible precautions for the protection of environment and control of pollution.
Effluent discharge should be kept to the minimum and it should meet the standards prescribed.

No mining shall be undertaken in a mining lease located within 1 km from bridges, highways and
railway lines on both upstream and downstream sides, or five times (5x) of the span (x) of bridge,
public civil structure (including water intake point) on upstream side and ten times (10 x) the span of
such bridge on downstream side, subjected to a minimum of 250 metres on the upstream and 500
metres on the downstream side.

Mining activities shall not be done for mine lease where mining can cause danger to site of flood
protection works, places of cultural, religious, historical, and archaeological importance.

Only such vehicles as are having valid fitness and PUC Certificates, shall be used for transportation
of sand.

The PP shall develop proper junction at takgofﬁ.ppint; of approach road with main road, with proper
width and geometry required for saf@»r:no"\;emeﬁt- b'ﬂlr_;iﬁivéj 3t his own cost.

<

The PP shall ensure that the roé'd"’lynay not 'be damaged du:a to transportation of the mineral; and
transport of minerals will be as per IRC Guidelines with respect to complying with traffic congestion

and density. | 5 kT an N

%
)

No stacking shall be allowed or{'z road side along Staie/ National Highways.

Suitable sand depots will be located in the vicinity of the sand guarry site to facilitate the sale of sand.
While selecting the site for debb‘ts,lil,_!must be ensure,q_ tbét;the site is within 25 km from the sand
quarry site and has an area of around, )9%1:-'96_-)11?1@'0‘{15‘.;5€r38) with parking facility and proper entry
and exit for smooth movement of the Vehicles="Thé depot site shall preferably be a Government

poramboke land”.

The PP shall undertake phased restoration, reclamation and rehabilitation of land affected by mining
and shall complete this work before abandonment of mine.

Restoration, reclamation and rehabilitation in cluster should be done systematically and jointly by
each EC holder in that cluster.

The site specific plan for eco-restoration submitted by the proponent along with the EC application
shall be properly implemented.

Transport of mineral shall not be done through villages/ habitations.

The route of mineral transportation vehicle from source to destination shall be tracked through the
system using checkpoints, Radio-frequency identification (RFID) tags, and GPS tracking,

3 the land that doesn't fall under the list of revenue records.
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Rwvironmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

59. The PP shall make arrangement for drinking water, first aid facility (along with species specific anti-
venom provisioning) in case of emergency for the workers (Photographic evidence to be included in 6
monthly compliance report).

60. The PP shall implement the Disaster Management Plan if the mine lease area is located in Seismic
Zone-1V. The Project Proponent shall appoint a Committee to have a check over any disaster to warn

workers well before for the safety of the workers. Emergency helpline number will be displayed at all
levels.

61. The PP shall appoint an Occupational Health Specialist for Regular and Periodical medical
examination of the workers engaged in the Project. Personal Health data like BP ECG, chest X-ray,
PFT, smoking habits, blood and urine test etc. shall be undertaken once in six months to take
necessary remedial/preventive measures. In this regard recommendations of National Institute of
Occupational Health (NIOH) / Central Labour Institute (CLI) / All India Institute of Hygiene and
Public Health (AIIH&PH) shall be adopted for ensuring good work-environment for mine workers.

62. The PP shall report monitoring data on replenishment, traffic management, levels of production,
river-bank erosion, maintenance of roads etc.

63. A year-wise excavation schedule showing the_z,tfr,eakup of pay-mineral (sand) and waste (if any) may
be clearly drawn up and areas may 'i_)'_e:"’démﬁrc":at'éajﬁfor waste dumping. Site for intermediate
stockpiling of the mineral may also-be‘clearly’demarcated and shown in the surface plan.

64. The PP shall review the Progressiyé Mine Closure Plan evéi'g" two years from the date of opening of
the mine and shall submit the samé t/‘p‘;thc ofﬁcer qqtho'rise()i'(‘b‘y the State Government in this behalf,
for its approval under the West l}epg‘a}‘ Minquineral an/'t':e;ssion Rules, 2016. In the event of the
progressive mine closure being not approved; or not deemed'»tg be approved, the mining activities
shall be discontinued. AN s W7 ‘.“"_“‘;'

65. One year prior to the proposed éIos'qre\of the mine thjc"fgr‘bﬁéﬁent shall submit a Final Mine Closure
Plan for approval under the West Beg_gélh'Mjng_r';;;M;iuer'al Concession Rules, 2016, to the officer
authorised by the State Government in this behalf:”

66. The PP shall ensure that the protective measures contained in the Mine Closure Plan referred to
hereinabove including the reclamation and rehabilitation work are carried out in accordance with the
approved Mine Closure Plan or with such modifications as are approved by the officer authorised by
the State Government in this behalf under the West Bengal Minor Mineral Concession Rules, 2016.

67. In addition to regular submission of environmental compliance reports as required under the EIA
Notification, 2006, the PP shall submit to the Officer authorised by the State Government in this
behalf, a yearly report before Ist of July every year setting forth the extent of protective and
rehabilitative works carried out as envisaged in the approved Mine Closure Plan, and if there is any
deviation, reasons thereof.

68. For the purpose of carrying out mining operation in the area, the PP shall furnish financial assurance.
The amount of financial assurance* shall be as laid down in the West Bengal Minor Mineral

4 Rupees 15 thousand per hectare of the mining lease area put to use for mining and allied activities or rupees
fifty (50)thousand, whichever is higher
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Buvironmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

69.

70.

71.

72.

73.

74.

75.

76.

Concession Rules, 2016. The financial assurance may be in any of the forms referred to in the said
Rules.

The PP shall prepare a dust and noise minimization plan with adequate details and shall implement
the same.

Needs of the locality shall be assessed and the social part of the EMP shall be undertaken as
stipulated by MOoOEF&CC Office Memorandum F. No.22-65/2017.IA.ILl dated 30.09.2020.
Beneficiary of the social component of EMP should be identified and to be displayed at site. Need
based activities for local people is part of the EMP. Details of such activities submitted by the project
proponent is given in Annexure-1. The PP shall submit geo-tagged photographs regarding the
implementation of CER with actual expenses incurred. The CER and plantation will have to be
implemented within first two years of starting of mining operation. Photographic evidence of the
activities and relevant bills/vouchers are to be given in 6 monthly compliance report.

The PP shall ensure that the provisions every relevant Acts, Rules Guidelines etc. shall be complied
in both letter and spirit.

In particular, the PP shall ensure compliance with the provisions laid down in the following Acts/
Rules/ Guidelines.

=, TN o

a.  The West Bengal Minor Mméiials"_c;gpg@s:i_gh Rulgs,2016;

b.  Sustainable Sand Mining Management Guidelines, 2016, issued by the Ministry of
Environment, Forest and Climate change, G(f_\‘}é@ﬁeét\of India;

c.  Sand Mining Framework, 2018, issued by the Ministry of Mines, Government of India;

d.  Enforcement & M011ito}ing,JGuj3feiiﬁé_§§3’ foq ﬂﬁé?fnjd.Min:ing, 2020, issued by the Ministry of
Environment, Forest and‘:yciimqtbféhéigg, G erﬁinent)bﬁ India;

e.  The West Bengal Sand Mining Policy, 2021, and, = / =

f. The West Bengal Sand (Mjnipg,(Trans,portation, Sgo'régé‘ and Sale) Rules, 2021.

Fs T Py
Non-compliance of any of the terms’and ‘ctgndijfion;slmentloned hereinabove may lead to cancellation
UL S
of the environmental clearance granted.

The Environmental Clearance is being issued without prejudice to any action initiated under the
Environment (Protection) Act, 1986 or any court case pending in any court of law, and it does not
mean that the project proponent has not violated any environmental law in the past, and all future
decisions made or directives/ orders/ notifications/ circulars issued under the Environment
(Protection) Act, 1986 shall be binding on the Project Proponent. Similarly, all verdicts/ orders of the
Hon'ble Court will be binding on the project proponent. Hence, this clearance does not give immunity
to the project proponent in the case(s) filed against her/ him, if any, or any action initiated against
her/ him under the Environment (Protection) Act, 1986.

In case of submission of false document and non-compliance of stipulated conditions, Authority/
Environment Department will revoke or suspend the Environmental Clearance without any intimation
and initiate appropriate legal action under the Environment (Protection) Act, 1986.

The validity of this Environmental Clearance would be 5 years as per the scheme of mining
mentioned in the approved mining plan. However, the PP may apply for extension of EC with revised

scheme of mining plan before expiry of 5 years.
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Kuvironmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9.49 Acres) on
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. - Purba
Bardhaman, West Bengal by Satyanand Roy.

77. The EC is granted for the project as proposed. In case any deviation or alteration in the project is
contemplated the proponent will apply afresh for Environmental Clearance for the proposed
modifications and/ or expansion of the project.

78. The stipulations made under other relevant Acts, - in particular the Wild Life (Protection) Act, 1972,
the Water (Prevention and Control of Pollution) Act, 1974, the Forest (Conservation) Act, 1980, the
Air (Prevention and Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986, and the
Public Liability Insurance Act, 1991, and the rules and regulations made there under, shall be strictly
complied with.

79. The State Government may, in its own discretion, impose such further conditions as it may deem fit,
necessary or expedient. All such conditions will have to be complied with.

80. Non-compliance to any of the stipulated terms and conditions may lead to cancellation of the EC.

81. If you are aggrieved by the grant of this Environmental Clearance or by any of the terms and
conditions imposed herein, you may, in your own discretion, within a period of thirty days from
today, prefer an appeal before the National Green Tribunal (Eastern Zonal Bench, Kolkata),
HFXC+VRS, Kadampukur Village, Newtown, New Town, West Bengal 700156, under Section 16
of the National Green Tribunal Act, 2010.

82. The contact details of the proponent and ,thgzngmg;“bf the consultant are given below —

Name of the Contact person with De_s_j‘éijdtion Shri Sétyénénd Rai, Owner

Address 4 " At-Near Biscuit Factory more, Near Civil Court
jw -7 |“Nasriganj, Danapur, Patna — 800012, Bihar.
: ¢ L Wiy @1

1L R

Email \%/ & "Vroyminéfl@g:m'ail.pom

Telephone Number 9800458789 .

Name of the Environmental Consultant * 1""&1‘; ~M/s. Ghaitanya  Projects Consultancy Private
== "Limited

83. Additional conditions
Following should be submitted along with the six monthly compliance report :-
1) The revised reserves as per approved DSR should be incorporated in the approved Mine Plan

before starting of mining operations. The revised mine plan incorporating the reserves as
mentioned above should be submitted to the WBPCB before applying for the Consent to Operate.

2) Monthly monitoring of base flow level at four points of the project should be conducted by
installing piezometer and to be reported in the six monthly compliance report.

3) Stipulated plantation should preferably be done adjacent to the project. If not possible due to
unavailability of suitable land, plantation may be done at other location in the same block. The
particular plantation area should be dedicated and marked for the particular project and to be

certified by the respective BDO.

4) Sieve analysis report for grain size distribution should be provided along with six monthly
compliance report.

EC Identification No. - EC24B001WB120087  File No. - EN/T-11-1/265/2023 Date of Issue EC - 01/03/2024 Page 9 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha (9;9 AC’;’DS) 10)’1
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

5) Status of the need-based activities to be reported during six monthly progress report.

6) Basic amenities, safety and occupational health examinations for labourers to be provided along
with six monthly compliance reports.

7) To enhance success/ survival rate the plantation shall be done during the first two years of fthe
project life and the plantation so done shall be taken care of during the rest of thej project yfe.
Species of the plant selected should be local species and self-sustaining in that particular region.

Geotagged photographs of actual plantation donme to be submitted along with six monthly
compliance reports.

8) Studies on the biotic components of the river and the impact of sand mining on these components
should be submitted. The study should be done by some reputed institute.

9) Bank line monitoring report should be submitted along with the six monthly progress reports.

EC Identification No. - EC24B001WB120087  File No. - EN/T-II-1/265/2023 Date of Issue EC - 01/03/2024 Page 10 of 11
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Environmental Clearance for the proposed Gohogram Sand Mine over an area of 3.84 ha _(9.4? AcrfI?JS) Zﬂ
the Damodar River at Plot No. - 6001(P), J.L. No. - 070, Mouza — Gohogram, P.S. - Galsi, Dist. — Purba
Bardhaman, West Bengal by Satyanand Roy.

Annexure-1
NEED BASED ACTIVITIES FOR LOCAL PEOPLE
Sl. No. Considerations CER Cost in Rs.
L. Health camp and free medicine 75,000/-
2. Educational support to poor student especially girls 67,000/-
3. Provide drinking water facility at Gohogram Primary School 88,000/-
Total in Rs. 2,30,000/-

Signaturq ot Verified

Digitally signed by: SYRI
DHARMDEO RA|, y
Designation: Memy

Date and Time:
EC Identification No. - EC24B001WB120087  File No. - EN/T-11-1/265/2023 Date of Issue EC - 01/03/2024 Page 11 of 11




ANNEXURE-D

5402/2025/0/0 ADM(PRBDN)

Report of the Fact Finding Committee Constituted by Hon’ble National Green Tribunal (Eastern Zone Bench),
Kolkata by the order passed on 02.01.2025 in connection with OA No 241/2024/EZ,

Name & Address of the unit: 1. Sand mining site at Plot No: 6001 (P), Mouza- Gohogram, JL No: 70, P.S -
Galsi,Block: Galsi-1l District-Purba Bardharnan over an area of 9.49 acres
(3-84 Ha) on the river bed of Damodar with auction Id: 2016_DMBUW_63.
2.Sand mining site at Plot No: 6002(I"), Mouza- Gohogram, JL No: 70, P.S.-
Galsi,Block: Galsi-Il District-Purba Bardhaman over an area of 9.81 acres
(3.97 Ha) on the river bed of Damodar with auction Id: 201 6_DMBUW _64.

Name of the committee 1. Sri Bishwa Ranjan Mukherjee, WBCS (Exe.), Additional District
members Magistrate and District Land and Land Reforms Officer, Purba
Bardhaman.

2. Sri Arup Kumar Dey, Environmental Engineer, Durgapur Regional
Office, West Bengal Pollution Control Board (Representative of
WBPCB)

3. Dr. Rajarshi Chakraborty, Environment Officer, Environment
Department (representative of SEIAA, West Bengal)

(Copies of nomination letter are attached as Annexure-1, Annexure-2 and

Annexure-3)
Date of site visit: 30/01/2025
Time of Visit: 12.00 Noonto 02:00 p.m.
Person met during inspection: None from Project Proponent side was present at the project site at the time
- of the field inspection.
Nature of the area River bed sand block
Reference of inspection Order passed by Hon'ble National Green Tribunal (Eastern Zone Bench) on

02.01.2025 in connection to OA No 241/2024/EZ

Background:
A. Basic Information about the Units

1 Sand mining site at Plot No: 6001(P), Mouza- Gohogram, JL No: 70, P.S.-Galsi,Block: Galsi-Il District-Purba
Bardhaman over an area of 9.49 acres (3.84 Ha) on the river bed of Damodar with auction Id: 2016_DMBUW _63.

Name of the Sand Block Galsi-II/Gohogram/6001/C
Auction Id: 2016 DMBUW 63
Auction held on 28.10.2016 10 29.10.2016
H1 Bidder Satyanand Roy
Lol issued Vide Memo No: Auction/34/MM/Auction/2017 dated 10 01.2017 (Annexure-4) |
Land Schedule of the Sand Block PS: Galsi
Block: Galsi-II

Mouza: Gohogram, JI No: 70
Plot No: 6001(P)
| Area: 3.84Hectare(9.49 Acre)

| Geo Location of the Sand Block PointId | Latitude Longitude
(oo Locatio 1 23° 14'40.07" N 87°37'53.73" N
2 23°14'30.82"N 87°37'54.68" N
3 23° 14'31.04" N 87°3T7 49.63" N
4 23°14'39.80" N 87°37°49.04" N
- g i i : EC d 01.03.2024 (Annexure-5)
B EIAA EC Identification No: EC24B00 1 WB120087date:
g’?‘l;sls:;::{))? WBPCB CTE No: WBPCB/5783244/2024 dated 06.11.2024 (Annexure-6)
Revised Mine Plan Approved by the Mining Officer on 09.01.2025 (Annexure-7)
CTO issued by WBPCB CTO No: WBPCB/5963836/2024 daicd 20.01.2025 (Annexure-8)
1
file No. PBD-54011(20)/1/2025-L AND LR SEC (Computer No. 14823) Page 1 of 7
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46402/2025/0/0 ADM(PRBDN)

2. Sand mining site at Plot No: 6002(P). Mouza- Gohogram, JL No: 70, P.S.-Galsi,Block: Galsi-I] District-Purba
Bardhaman over an area of 9.81 acres (3.97 Ha) on the river bed of Damodar with auction 1d: 201 6_DMBUW _64.

Name of the Sand Block

Galsi-1l/Gohogram/6002D

Auction Id:

2016 DMBUW 64

Auction held on

28.10.2016 10 29.10.2016

11 Bidder

Lol issued
Land Schedule of the Sand Block

Yogendra Kumar Singh

Vide Mcmo No: Auction/29/MM/Auction/2017 dated 10.01.2017 (Annexure-9)
PS: Galsi
Block: Galsi-I

Mowza: Gohogram, J1 No: 70
Plot No: 6002(P)

Area: 3.97 Hectare(9.81 Acre)

Geo Location of the Sand Block Point 1d Lalitude Longitude
1 23° 14'40.14" N 87°37'54.49" N
2 23° 14'40.69" N 87°37 59.42" N
3 23° 14'31.78" N §7°38'00.57" N
4 23° 14'31.36" N $7°37'55.35"N

EC issued by SEIAA

EC Identification No: EC24B001 WB185149dated 28.02.2024 (Annexure-10)

CTE issued by WBPCB

CTE No: WBPCB/5778991/2024

dated 29.10.2024 (Annexure-1 1)

CTO issucd by WBPCB

CTO No: WBPCB/5947452/2024

datcd 29.11.2024 (Annexure-12)

Revised Mine Plan

Approved by the Mining Officer on 09.01.2025 (Annexure-13)

B. Timeline of EC Processing for the two Units:

Si Project proposal DSR (2024)Potential Proposal ne. for ToR and EC ToR issued Public EC EC issucd on
No zone code an hearing application
held on along with
E1A report |
submitted
] on
1 Gubogram Sand Mine PBBD_GI_"_DA_OJ_(H SIA/WB/MIN/74566/2022 (ToR) | 26.04.2023 02.11.2023 | 29122023 01.03 2024
over an arca of 3.84 ha
(9.49 Acres) on the
Damodar River at Plot SIA/WB/MIN/456842/2023 (EC)
No - 6001(P) by
Satyanand Roy
2 Gohogram Sand Mine PBBD_GL2 DA 03 04 | SIA/WB/MIN/74545/2022 (ToR) | 26042023 | 02112023 | 29.122023 28022024
over an urea of 3.97 ha
(98] Acres) on the
Damodar River at Plot SIATWB/MIN/456989/2023 (EC)
No - 6002(P). by
Yogendm Kumar
Singh

C. Lease Execution

Lease Deed for the above mentioned two units have not been executed till date.

Observation:

Computer No, 14823)
File No. PBD-54011(20)/1/2025-L AND LR SEC ( - )., AD(LLRXPRBDN), Purba Bardhaman District on 11/02/2025 12:11 pm
ROY, AD& FHLLR(PRB .
Generated from eOffice by KAUSTUV

The Fact Finding Committee physically verified the above two ;?Iots in situ a.nd ol?sened that there was no trace of

any mining activity whatsoever at the project site or in the vicinity of n.u: pl‘()'_]ect site. (ﬁgure—l) y '-
hinery for extraction of sand was found at or near the project .?ne an‘d neither any vehicles used for

s _UY f sand were observed at or near the project site during the site visit. No tracks generally formed by

:::hsl:noan;lt:::r: or vehicles could also be found at or in the vicinity of the project site. - N

nnel or display board or any other resource used for sand mining was found at (? s.ne
: 0 .ofﬁ: oris?:l:nzelrl:: river bed containing the plots was found to be undisturbed and untouched by any mining
uring the vi

s Al ith patches of wild grass indicating that no mining has taken place

The project sites were observed to be c.over.ed with p

in the area for a substantial amount of time if at all. (Figure-2)

Page 20of 7
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Remarks:

ER

No

[Tllegations made by the Petitioner

1

Observation by the Committee

lllegally excavating sand from the river bed in violation
of the Terms of Reference dated 26.04.2023 and the
standard  conditions stipulated by the respondent
authorities in the CTE and EC certificate causing damage
to environmental balance and increasing possibility of
flood which may wash out the agriculture land as well as

the residences belonging to the villagers

The allegation is wholly unfounded as no trace of
any mining activity whatsoever in the project site
or in the vicinity could be observed during field
visit of the fact finding committee.

The respondent authority without causing any field
enquiry, granted permission to the private respondents to

excavate sand from the river bed of Damodar river

Lease Deed of sand mining for two sand blocks has
not been executed. Hence the question of granting
permission for extracting sand does not arise.

Sand' mining is being conducted by using heavy
machmf:ry at the project site causing severe damage to
the environment at the bank of river Damodar

The allegation is wholly unsubstantiated as no
machinery for extraction of sand was found ar or
near the project site whatsoever and neither could
any tracks formed by such machinery be found.

Illegal excavation of sand from the mentioned sand block
area at Damodar river causing serious breach of
environmental balance

No sand mining is being carried out by the project
proponents as observed by the committee during
field visit and hence breach of envirionmental
balance does not arise

Due to illegal excavation of sand the river dam is
gradually becoming weak and there is high possibility of
breaking the dam during rainy season which may cause
flood in the area

The two sand blocks are situated far away from the
existing river bank.

The two project sites are within Potential Zone
(PBBD_GL2 DA 03 04) of District Survey
Report.

Therefore it is very unlikely any mining will have
adverse impact on the river banks.

Further no mining has been started in any of the
two blocks as alleged by the petitioners.

Illegal excavation work at the project site is being carried
out throughout the entire day for about 20 hours causing
immense noise pollution and disturbance in the region

Since no sand mining is being carried out by the
project, the issue of noise pollution does not arise,

Sand mining from the project site is being done at a depth
of 1 meter resulting in depletion of aquatic life of the
river and ponding effect this is effecting the livelihood of
the petitioners who are heavily depending upon river
Damodar for fishing and cultivation

Since no sand mining is being carried out by the
project proponents the issue of adverse affect on
fishing and agriculture does not arise.

The Private respondents failed to install a network of
Wells and piezometers which were required to be
installed as per the terms and conditions stipulated in the
EC

Since lease deed has not been executed and no
sand mining has been started by the private
respondents, the question of installation of network
of wells and piezometers presently does not arise.

Mining has resulted in massive depletion of ground water
level

Since no sand mining has been started by the
private respondents, the issue of massive depletion
of ground water does not arise.

- LR SEC (Computer No, 14823)
— "0'5‘0"(10)/1:0:;:;::’ RQY, ADETA(KR)-LLR(PRBDN), AD(LLRHPRBDN), Purba Bardhaman District on 1170272025 12:1 pin
Generated from eOffice A
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W Mining excavation is camried out by the private
respondents completely in violation and contravention of
the general terms and conditions of the ToR, EC and CTE
certificate issued by the respondents and further in
transgression of the Mines and Minerals Act, 1957 and
the Rules made there under.

The private respondents being the Project
Proponents (as they are H1 Bidders) of the two
projects have duly applied for and obtained EC as
well as CTE & CTO form SEIAA and WBPCB
respectively.

However, the sand mining lease deed for the two
project sites have not been executed till date
between the District administration and the private
respondents and the sites have not been demarcated
and handed over for mining purposes.

Further, during field visit of the fact finding
committee it is established that no sand mining is
being carried out by the project proponents
whatsoever and the allegations of the petitioner are
unfounded.

Therefore the Fact F inding Committee after in sity visit of the alleged sites and after careful examination concludes that

no mining activities whatsoever and neither an
with mining activity were observed at or near

y machineries or transport vehicles or any other paraphemnalia associated
the project site mentioned in the petition and that the allegations made by

the petitioners were found to be completely false, unfounded and unsubstantiated.

The report of the Fact Finding Committee above is submitted before the Hon’ble National Green Tribunal (Eastern
Zone Bench), Kolkata in compliance of the order passed on 02.01.2025 in connection with OA No 241/2024/EZ.

P

Bishwa Ranjan Mukherjee, WBCS (Exe.)
Additional District Magistrate and

Arup Kumar Dey,

v

Dr. Rajarshi Chakraborty,

Environmental Engineer, Environment Officer, Environment
District WIM:M Reforms Officer, Durgapur Regional Office, Department
Purke Bardheman West Bengal Pollution .
e D;‘:““ B Environmental Englneer Dr Rajarshi Chak
. » Bajarsh Cha (rabor
Distrivt Land and Land Reforms Offices Durgapur Reglonal OmcleB ” Environmen Officer v
Purba Bardhamas WeSt Bengal Pollution Control Boa Departinent o Foviranment

File No. PBD-54011(20)/1/2025-L AND LR SEC (Computer No, 14823)
Generated from eOffice by KAUSTUV ROY, ADSTA(KR)-LLR(PRBDN). AD(LLRXPRBDN), Purba Bardhaman Destrict on 1170272025 12:)1 pm
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Figure: 2
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BEFORE THE HON’'BLE NATIONAL
GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
0. A. NO. 241/2024 /EZ

In the matter of:

Sayed Sarafat Ali & Anr.

.... Applicants.
Versus

State of West Bengal & Ors.

... Respondents.

Affidavit on behalf of the
Respondent Nos. 5 and 6 i.e. the
District Magistrate, Purba
Bardhaman and the Additional
District Magistrate and District
Land & Land Reforms Officer,
Rajbati, Purba Bardhaman.

RAJIB RAY
Advocate
Bar Association Room No. 13,
High Court, Calcutta
Mob-9830132729/7980422764

Chamber: 28, Fakir Chand Mitra
Street, Kolkata- 7000009.

Email: rajib.ray23@gmail.com
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